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1.

LATEST STATUS REPORT OF A. P. POLLUTION CONTROL BOARD

SUBMITTED IN COMPLIANCE TO HON'BLE NGT (SZ) ORDER DATED.

19.04.2023 IN O.A. NO. 179 OF 2021

It is submitted that the matters are pertaining to newspaper report
under caption "Mining of Potstone (Naparallu) excavation being done
without leaving margins on either side of the roads and the Hon'ble NGT
registered the case Suo Motu in O.A. No. 179 of 2021. The A.P. Pollution
Control Board is 7th respondent in O.A. No.179 of 2021.

It is submitted that, this Hon’ble NGT vide order dated.03.01.2022,
directed the concerned departments to implement the recommendations
of the Committee. On verification of the recommendations/ suggestions
of the Joint Committee, with regard to prevention of illegal quarrying and
transportation of minerals it is noted that, out of 9 recommendations/
suggestions no one is related to A.P. Pollution Control Board. With regard
to violations noted by the Joint Committee, pertaining to the ministry of
Environment & Forest Govt., of India & APPCB are i. Operating the
Mining units without obtaining EC ii. Operating the Mining units without
obtaining CFE & CFO of the Board. Whereas, the issue of Environmental
Clearances and the compliance is related to the ministry of Environment
& Forest Govt., of India and not by the A.P. Pollution Control Board.

It is submitted that, In the Joint Committee Report, the committee has
suggested certain remedies to prevent illegal quarrying and
transportation of minerals out of 9 at point No.5, suggested that, the

Department of Mines and Geology shall issue way bills only after



producing the statutory requirements such as Approved Mining Plan
(AMP), Environmental Clearance (EC), Consent for Establishment (CFE)
and Consent for Operation (CFO).

It is further submitted that, with regard to action on mining units which
are doing quarrying operations in the buffer margin of Palkur -
Ramakrishnapuram village cart track (with quarry leases) & Road
(without quarry Leases) the A.P. Pollution Control Board has served Show
Cause-cum-Legal Hearing Notice to defaulting lessees duly giving an
opportunity for hearing before the ensuing External Advisory Committee
Meeting.

. It is submitted that on 06.12.2022, as per the recommendations of the
External Advisory Committee, the Zonal Office, Kurnool has issued
closure orders to 9 Nos. for illegal operation of the mining units without
statutory requirements such as Approved Mining Plan (AMP).
Environmental Clearance (EC), Consent for Establishment (CFE) and
Consent for Operation (CFO).

. It is submitted that this Hon'ble National Green Tribunal, Southern Zone,
Chennai, order dt 05.12.2022 in Original Application No. 179/2021. In
this regard it is humbly submitted that, in the order it was mentioned
that, "We noticed from the report that the Pollution Control Board
has not levied environmental compensation when the list of
violators and violations are already in place".

. It is submitted that on 14.12.2022, the AP Pollution Control Board,
Regional Office, Kurnool has addressed a letter to Deputy Director of

Mines & Geology, Kurnool and requested to submit the required



information as early as possible for calculating the Environmental
Compensation by the APPCB and also requested to produce the
photographs of those areas where the road margins/the buffer area have
been quarried and restored and for onward submission to NGT. However,
the Deputy Director of Mines and Geology (FAC), Kurnool has informed
that, they have addressed a letter to the Director of Mines and Geology,
Ibrahimpatnam referring the APPCB's letter dt. 06.08.2022. In the letter
dt. 11.10.2022, the Deputy Director of Mines and Geology (FAC), Kurnool
at point No. IV, with regard to Quantity of Mineral produced / dispatched
(vear wise), Cumulative quantity dispatched, work permits issued if any
and solid waste generated by the violators.

It is submitted that On 21.12.2022, the AP Pollution Control Board,
Regional Office, Kurnool has again addressed a letter to Deputy Director
of Mines & Geology, Kurnool and requested to submit the information
pertaining to total project cost & total turnover during the period of
violation for illegal operation of the mining units without statutory
requirements such as Approved Mining Plan (AMP), Environmental
Clearance (EC), Consent for Establishment (CFE) and Consent for
Operation (CFO) for calculating the Environmental Compensation by

APPCB and for onward submission to NGT.



9. It is submitted that on 28.04.2023, the Regional Office, Kurnool has
requested the Director of Mines and Geology, Kurnool to furnish the
details of identified Violators, action taken by Department of Mines and
Geology against them, If any one of them has already got an existing
lease whether they can be permitted to continue with the lease if they are
found to be violators and also requested to produce the photographs of
those areas where the road margins/the buffer area have been quarried
and restored and for onward submission to NGT.

10. It is submitted that on 16.06.2023, the Regional Office, Kurnool has
requested the Board Office, Vijayawada to issue necessary directions to
the defaulting mining units duly levying Environmental Compensation in
co-ordination with the JCEE, Zonal Office, Kurnool for onward
submission to Hon'ble NGT as per the directions of legal Cell, Board
Office, Vijayawada.

11. It is submitted that on 01.07.2023, the Regional Office, Kurnool has
requested the Zonal Office, Kurnool as per the directions of Member
Secretary, APPCB, Board Office, Vijayawada, it is once again requested to
take immediate action to levy the environmental compensation on the
defaulting lime stone slab mining units covered in O. A. No. 179 of 2021
duly examining the replies furnished by them and giving due opportunity
of hearing and also directed file report in Hon'ble NGT in O.A No. 179 of
2021 (SZ) in consultation with Board's Standing Counsel well before the

due date without fail



12. It is submitted that the APPCB, Zonal office, Kurnool is in the process
of levying the Environmental Compensation to the defaulting 9 mining
units. After receipt of the replies from the defaulting mining units for the
Show cause notices issued by the Zonal Office, Kurnool duly giving an
opportunity of hearing, the Board will levy the Environmental
Compensation.

This further report is submitted to the Hon'ble NGT in
due compliance of the directions issued by this Hon'ble Tribunal. The
APPCB will abide by all such directions as this Hon'ble Tribunal may

deem fit and appropriate.

Dated at Kurnool, A.P. on this the 5th day of July, 2023.

Digitally signed by

VENKATESWARA  VENKATESWARA RAO

KANDAVALLI

RAO KANDAVALLI pate: 2022.07.05 160639
+05'30"

5'30

For A.P. Pollution Control Board

Jolnt-Chief Environmental Engineer
A.P. Pollution Control Board
Zonal Office, KURNOOL.
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